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(by if so, the reasons therefor and
details of their demandg etec:

(c) whether the management of the
Super Bazar hag failed to solve the
grievances of its employees, and

(d) if so, the steps Government
propose to take {o solve their griev-
ances?

THE MINISTER OF STATE IN
THg MINISTRY OF FOOD AND
CIVIL, SUPPLIES (SHRI SARWAR
HUSSAIN)- (a) A section of emp-
loyees of the Super Bazar remained
on 1llegal strike from 23-11-80 to
11-.12.90

= -

(b) The main demands of the emp-
loyees included grant of special pay
as admissible to Pharmacists, adoption
of all Govt Gazetted Holidays, accep-
tance of recommendationg of Fourth
Pay Commission, extension of
C G H 8. benefitg and I T.C, con-
cessions ete

(c) and (d) The management of
Super Bazar tried to solve the griev-
anceg of employees by offering certain
benefits subject to the signing of long
term memorandum of settlement and
maintenance of industrial] peace in
September, 1990 but the employees
union dig not fulfill its part of obl'g-
ation and went on strike from 23-11-
90

The management of Super Bazar
has appeointed a sub-committee comp-
rising of four members of the Mana-
ging Commitiee to look into the de-
mands of the employees within the
overall financial capability of the
Super Bazar

[ 28 DEC. 1990]

to Questions 194
Loss of revenue due to unauthorised
occupation

223. SHRI RAJN7 RANJAN SAHU:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that during
the last three years due to the negli-
gence of the Directorate - of Estates,
many cases of unauthorised occupation

were unduly delayed which in turn
regulted in delay in ‘nitiating eviction
proceedings and loss to the Govern-
ment revenue;

(b) if so, the details thereof; and

(¢) the officers respongible for such
cases of loss?

THE MINISTER OF URBAN DEVE.
LOPMENT (SHRI DAULAT RAM
SARAN): (a) to (c) Information is
being collected and will be laid on the
Table of the House.

Collection of licence fees

224, SHRI RAJNT RANJAN SAHU:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is g fact that there
hag been decline in collection of licence
fee and also realisation of dues of
licence fee from the buildings/shops/
offices under the control of Directorate
of Estates; and

(b) if so, the details of licence fee
accrued and realised alongwith the
details of collection of dueg made dur-
ing the last three years?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI DAULAT RAM
SARAN): (a) and (b) A gstatement
showing details of assessment and re-
covery of licence fee etc. during the
last 3 years in respect of General Pool
Accommodation (including  Office
buildings and ghops) in Delhi ig at-
tached.

Statement

Statement showing comparative Assessment and Recovery ol Licence Fee auring the period
ol 1987-88 fo0 1989-90

Year Previous  Assess- Total Recovery Ralarce
Balance ment
1987-88 424.88 879 35 1304 23 £59 43 444 20
1988-89 444.80 1010.90 1455 70 928.82 526 88
1989-90 526.88 1059.36 1586.24 869.86  716.38




